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Mr .M .S .Gurjar - < ouneel for the applicant. 

Heard the learned counsel for th
1
e applkant on 

juried:ict :ion. 

As per Rule 6 of the CAT(Procedure) Rules, 1987, 
,-, 

(1) An applicc: t ion shall ordinarii y be filed by an applicant 
with the Regist ar of the Bench within whose jurisdiction-

(i) the a'plicant :is poeted for the tim~ be:ing, or 

(ii) the rause of action, Wholly or in part, has ar:isen: 

Provided that with the leave of the Chairman the 
appl:icat:ion may be filed w:ith the Reg:ietrar;of the Principal 
Bench and subj?ct to the orders under Sec.25,' euch appl:icat:ion 
ehall be hea d and disposed of by the \Bench which has 
jurisd:ict ion c~er the matter. 

The ap~licant is preeently posted pt Bhil~ra and 
Bh:ilwara comes wHh:in jurisdiction cf Jodh~t:Jr Bench of the 
Central Ad!llin straUve Tr:ibunal and net wHhih juried:ict:ion of­
this Bench. '~'here fore, the appl :i cant should.: have filed thL=" 
O.A be>fore Jctlhpur Bench of the Tribunal. ; 

l. 

We, therefore, order tc returh the O.A ~to the appl:icant 
for fil:ing b fore the Co~rt of competent jurisdiction. 

The 0.1 stands d:isposed of 

~~-< 
(Go.rals:ingl ) · 
Member (A) 

accord:ingly.; 

~ ;) S .K .Aga~l) 
Memb~r (J) 
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